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MA 520 of 2003 

This MA is, for res ration of he MA 396/99 which 

was dismissed for dePu1t on 27,6.2001. 

 H9ing considered te contents I the application 
and the affidavit filed by the id, counsel, 	te application 	is 

allowed. The MA 396/99 is directed to be rest red to its original 

file and number. 

MA 520/2001 therefor stands dLpoed of. 

!IA396 of 99 

This 	is for resto 9tLon of t e DA 43/95 which 

which is dismissed for default on 13.7.99. 

2. 	 It is noticed that 	OR was to be listed on 5,7.99 k  

However, it was not listed on that date and in teed it was listed on 

13.7.99. The id. counsel for the ap lic5nt was not present on that 

date. It is abjous that the id, consel for t e applicant could not 

appear when the matter was taken up on 5.7.99, 

301 	 H9vig considered the submission made by the ld.counsal 

for the applicant, MA is allowed. cA is directe to be restored to 

its original file and number. OR isreje9sed fr m our list. Liberty 

is given to the parties to mention ef'Ore the C urt No.Ii for enlist- 

ment. 	
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